IN THE CENTRAL ADMINISTRATIVE TRIBWNAL : HYDERABAD BENCH

AT HYDERABAD

OA- NOo - (232 | qYy
Eﬂ=58=1132¥££ Date of Order: 13-8-99

Betwesn:
1. G.Xalavathi
2. Lakshmi ...Applicants
And
1. The Union of India, rep? hy
the Director Gensral,
Department of Posts. (D.G.(P),
New Delhi - 110 001,
2, The Chief Postmastsr-General,

A. p.CirCle, - -~
Hy derabad. +«.RBSPONdants

Counsel for the Applicants : erT.U.U.S.MUrthy,AdUDcate

Counssel for the Respondants + Mrs.D.,Madhavi,Rani,Addl.CCSC

CORAM:
THE HON'BLE MR,JUSTICE D,H.NASIR : VICE-CHAIRMAN

2RDER

Heard the learned counsel Mr,T.V,V,S5,Murthy for the
applicant and the lsarnsed standing counsel Mrs.D.Madhavi Rani

Por tha Respandents.'

2. The respondents are sought to be directsd to grant
the minimum of the revised pay scale i.a. Rs.2,550/- as
applicable to tte regular Group'D' employess w.a.f. 1;1;§6
on pro-rata basis in pursuance to the decision of Hon'ble
Supreme Court in WP,Np.373/1986 in thes case of Daily Ratad
Casual Labour under P&T Department through Bharatiya Dak
Tar Mazdoor fManch Vs. U.0.I. % Others (1989 (5) ATC 228).
The impugned order is also sought to be set aside by t¥
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directing the respondents to examine the case of the applicants
in terms of the Director~-General, Dept.of Posts (D.G.(P) for
short)(R~1) letter No.45/95/87-SPB-1, dt.10.2.1988 which reveals
that the part-time casual 3abourers including contingency paid
staff will be paid wages Bs may be worked out on prorata basis
cnﬁélated to tha minimum of the pay seals of regula;ly employed
workers in the corresponding cadre byt without any increment
W.a.f. 05.02.1986 and that they will also be entitled to DA & ADA.
Fur ther, according to the applicants, the payment of wages to

the applicants was regulated by tha decision of the Suprams Court
and by the above order of the B.G.(P) since 1986. Furthar,
according to the applicants, consequent upon the revision of

the pay scales as per the V Central Pay Commission recommentations,
the Department of Telecommunications by its letter dt;15.951998
decided that the wagas of part-time casual labourers in the
Telecom Department be revised based on the ravissd minimum

pay of %?2,550/- #or Group ‘D' employeeas.

3. In DA.451/99 decided on 6.7.99, the Banch of this Tribunal
wag confronted with a2 gimilar situation and the said 0A was

disposed of by giving the fPollowing dirsections:-

(a) The office memorandum Np.1-3/97-PAP dated
3.11.1988 determining the date of applicability
to be 3:11.1998 as well as another office latter
No JEST/1-60/PCL/97-99/Corr dated 26.11.1998
directing recoveries to be mads from the wages
of the present applicants are hsereby quashed:

(b) The respondants are directed to give tha applicants
the minimum of the pay scale corresponding to
regular Group'D’ employeas in the revised pay
scale on pro-rata basis with effect from 1:1.96?

U MJ_ {'(-:Ct-
4, The guestionsof law involved in the present case being

substantially the same as in the sarlier 0A.451/99, it is
2@ ' ) ..-‘.CDntd‘..3




o ) 03 .

necessgary in the interests of justice to déspose of the
present OA with the same direction. Hence the_prasent DA

is disposed of with ths following directions:-

(a) The office memorandum No.1-3/97-PAP, dated
3.11.,1998 determining the date of applicability
to be 3:11:1998 as well as another office letter
No .E£ST/1-60/PLC/97-99/Corr, dt.26.11 ‘1998
directing recoveries to be made from the wages

of the present applicants sre hereby quashed.

(b) Ths respondents are directed to give the applicants
the minimum of the pay scale corrasponding to
| reqular Group'D' employees in the revised pay

acale on pro-rata basis with affect from 1.1.96.

0.A. disposed of. No costs.

(JUSTICE D.H.NASIR)
Vice-Chairman

L —-:'

* ) Dated: 13th August,1999
*SA’ (Order dictated in the opsn court) 94%
;lQRQ
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